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THE GENERAL SALES TAX (VALIDATION) ACT, 1964
(Act 8 of 1964)*

An Act to validate the assessement, levy and collection already made, and to
enable the assessment, levy and collection, of tax on the purchases of certain
goods made on or afler the 1st day of April, 1958 and before the
Ist day of April, 1963.

Preamble.—WHEREASs it is expedient to validate the assessment, levy
and collection already made, and to enable the assessment, levy and
collection, of tax on the purchases of certain goods made on or after the
Ist day of April, 1958 and before the Ist day of Apnl, 1963, for the
purposes heremnafter appearing;

Be it enacted in the Fifteenth Year of the Republic of India as
follows:—

1. Short title.—This Act may be called the General Sales Tax
(Validation) Act, 1964,

2. Act XI of 1125 and notifications 1ssued thereunder fo be deemed to have
effect subject to certamn amendments.—Notwithstanding anything contained
in any law or in any judgment, dectee or order of any court, authority
or tribunal,—

(1) the provisions of the General Sales Tax Act, 1125 (Act X1 of
1125), hereinafter referred to as the said Act, shall, for the purposes of,
and in relation to, the assessment, levy and collection of tax under the
said Act on the purchases of cashewnut with or without shells, cocoanut
or copra, made on or after the Ist day of April, 1958 and before the
Ist day of April, 1963, be deemed to have effect as if—
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(z) for items 35 and 37 of Schedule T of the said Act as it stood
before it was amended by the General Sales Tax (Amendment) Act
1962 (Act 13 of 1962), the following items and explanations had been
substituted with cffect on and from the Ist day of Apnl, 1958,
namely:—

««35. Cocoanut and copia o4

Explanation.~—Where a tax has been levied in respect of copra,
the tax, if any, levied and collected in respect of the cocoanut from
which such copra 1s produced shall be refunded.

37. Cashewnut with or without shells .o 4.

Explanation.—Wherc a tax has been levied in respect of cashew=
nut without shell (cashewnut kernel), the tax, if any, levied and
collected in respect of the cashewnut with shell from which such kernel
15 produced shall be refunded. *’ ,

(1) for items 7] and 79 of the said Schedule as amended by
the Genceral Sales Tax (Amendment) Act, 1962 (Act 13 of 1962), the
following items and explanations had becn substituted with effect on
and from the st day of Apnl, 1962, namely :—-

7], Cashewnut with or without shells .. 4

Explanation —Where a tax has been levied 1n respect of cashew-
nut without shell (cashewnut kernel), the tax, if any, levied and
collected in respect of the cashewnut with shell from which such kernel
is produced shall be 1efunded.

79 Cocoanut and copra 2.

Explanation.—Where a tax has been levied in respect of copra,
the tax, if any, levied and collected 1n respect of the cocoanut from
which such copra 1s produced shall be refunded. " ;

(2) notification No., H1-15301/58/RD (Notification II) dated the
Ist Apnl, 1958, issued under clause (vu2) of section 5 of the said Act,
shall, for the purposes of, and in relation to, the assessment, levy and
collection of tax under the said Act on the purchases of cashewnut with
or without shells, cocoanut or copra made on or after the Ist day of
April, 1958 and before the Ist day of April, 1962, be deemed to have
effect as if for the words ¢ cocoanut including copia » and ¢ cashewnut
including its kernel ” 1n that notification, the words ¢cocoanut and
copra’” and ¢ cashewnut with or without shells” were respectively
substituted ;

(3) notification No. 8572/57/H2/RD (Notfication 1) dated the
30th Scptember, 1958, issued under section G of the sard Act, shall,
for the puiposes of, and in relation to, the assessment, levy and collection
of tax under the said Act on the purchases of cocoanut or copra made on
o1 after the st day of October, 1958 and before the 1st day of April 1962,
be deemed to have effect as if for the words ‘‘cocoanut including copra”
in both places where they occur 1in that notification, the words ‘fcocoanut
and copra’ wete substituted,

(4) notification No, G.O.MS. 323/Revenue dated the 31st March,
1962, issued under clause (vu) of section 5 of the said Act, shall, for the
purposes of, and in relation to, the assessment, levy and collection of
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tax under the said Acton the purchases of cashewnut with or without
shells, cocoanut or copra madc on or after the lst day of Aprl, 1962
and before the Ist day of April, 1963, be deemed to have effect as if for
the words ““cashewnut including its kernels” and ‘‘cocoanut including
copta” in that notification, the words ‘‘cashewnut with or without
shells” and ““cocoanut and copra ” were respectively substituted.

3. Validation of the assessment, levy, elc., of taxes on cashewnut,
cocoand and copra.—Notwithstanding anything contained iu any law, or
in any judgment, decree or order of any coutt, authority or tiibunal,—

(a) all taxes assessed, levied or collected on the purchases of
cashewnut with or without shells, cocoanut or copra made on or after the
Ist day of April, 1958 and before the Ist day of April, 1963, shall for all
purposes be deemed to be, and to have always been, validly assessed,
Jevied or collected as if they were assessed, levied or collected under
the said Act as amended by this Act, and

(b) all proceedings taken, orders passed and acts done for the assess-
ment, levy and collection of tax on the purchases of the goods specified
in clause (a) during the petiod specified in that clause by any officer,
authoiity or tribunal shall for all puiposes be deemed to be, and to
have always been, taken, passed and done in accordance with law, and
all such proceedings, orders and acts may be contmued as if taken, passed
and done under the said Act as amended by this Act :

Provided that nothing in this Act shall render any person hable to
be convicted of an offence in respect of anything done or omitted to be
done by him before the date of commencement of this Act, 1f such act
o1 omission was not an offence under the said Act before the aforesaid
date, but for the provisions of this Act.

4. Repeal and saving.—(1) The General Sales Tax (Validation)
Ordinance, 1964 (Ordinance No. 1 of 1964), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken in exercise of any powers conferred by or under the said Ordinance
shall be deemed to have been done or taken in the exercise of the
powers conferred by or under this Act, as if this Act were in force on
the date on which such thing was done or action was taken.



